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constitutional obligation. We have done
it. And in regard to the code of conduct,
in fact the whole overdraft regulation is
the code of conduct. But what happened
is, as I mentioned in the text of my
statement, only once we applied it in
respect of two States in 1974; that means,
we stopped the payment. The ultimate
penalty is that a warning is issued when
75 per cent ways and means advances are
given. But the real crux is whether you
are going to stop payment or not. We did
it only once in 1974. We thought that it
does not look nice unless you are
compelled to do so. So we were excepting
that by saying it to them, by trying to
persuade them, issuing warnings, using
strong words, all these things will
ultimately help, but the whole overdraft
regulation is the code of conduct; and
there it has been clearly spelt out. As I
mentioned to you, for 45 days they have
to reconcile. At first, there will be a
meeting at the officials' level and then if
it is not resolved at the Chief Ministers'
level. That point also you should take
note of. Apart from converting the
outstanding deficit on 31st March on a
medium term.loan, we have provided
them an additional cushion by doubling
the ways and means.

[The Vice-Chairman (Shri R. Rama-
krishnan) in the Chair], For instance—
Mr. Kalyan Roy is not here—earlier their
ways and means were Rs. 23.5 crores and
now it has been doubled; it would Rs. 47
crores. Therefore, they can draw up to
Rs. 47 crores and when they reach 75 per
cent limit, they will get a warning from
the Reserve Bank. The other day,
jokingly, I told them that they will get a
love letter from the Reserve Bank 'no
more' and if they ignore and they go on
overdrawing for seven days, the Reserve
Bank will stop payment and unless the
overdraft is cleared, no further cheque
and the bill will not be honoured. Still I
would hope, though it would appear to be
hoping against hope, that I will not be
compelled to resort to that practice, and
the measures which we have taken will
help the State Gov-
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ernments. There will be difficulties, but
they should bear with those difficulties.
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SHRI PRANAB MUKHERJEE: When
we discuss the Annual Plan, every
important area is considered and item-
wise expenditure, Plan expenditure, non-
Plan expenditure every area of resource
mobilisation, all these are taken into
account and taking these factors we
determine the size of the Plan. There we
take into account all the resources they
can mop up for the Plan, to meet their
expenditure, and what the Central
assistance comes to. All these are taken
together. This exercise is being made at
the Planning Commission level. Our
people are also involved. If it is
necessary, we intervene and in a number
of cases we are intervening, myself and
the Planning Minister.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now we proceed
with the Calling Attention. Shri
Indradeep Sinha.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Reported mass Kkilling of Innocent
Harijans and incidents of rioting in.

som, parts of the country—contd.

SHRI INDRADEEP SINHA: I was on
the last point. I will just complete it. I
referred to the home district of the Bihar
Chief Minister, that is, Saharsa. I will
mention one incident which happened
there. The hon. Minister will kindly listen
to it.
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In Kapasia village,, a police havaldar, along
with three more armed constables, posted in
that village for the prosecution of the Harijans,
entered 1he house of a Harijan named Mangal
Rishi Dev, caught hold of his daughter-in-law
and tried to run away with her. The entire
village assembled— about one thousand
people. The policemen opened fire. Even then
the Harijans caught hold of them. They
arrested the four constables, snatched away
their rifles and their ammunition, locked them
up in a house and went to a regular police
station to lodge a complaint. The FIR was not
recorded. The next day they went to the Sub-
Divisional Office and lodged a complaint.
Then a Superintendent of Police and a
Magistrate came to the village. Then they
surrendered the arrested constables with their
arms to the Magistrate and the Superintendent
of Police. This happened in the home district
of the Chief Minister. This is what the police
is doing. So, Sir, the police, criminals,
landlords, politicians, MLAs and Ministers—
all form one criminal gang. This House had
the honour of having as its Member a famous
poet, Ram-dhari Singh Dinkar. Dinkar wrote
about the British Government, what Delhi was
during the British rule.

9% 0T &7 uAr faedr,
FATATL, AIAH, A FT AT

75 ey faweir

Delhi, the Capital of the British Raj, was the
capital of genocide and manslaughter of the
peasantry, wrote Dinkar. Today Delhi has
become the Capital of organised manslaughter
of the agricultural labourers, rural poor,
Harijans, Muslims, Scheduled Castes and
Scheduled Tribes. This is what is happening.
This is happening under your very nose and
the hon. Minister
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says, "What can we do?” What did

you do with Mr. Antulay? Mr. V. P.
Singh had a conscience. Conscience is
a bad commodity now in the roling
party., He had a conscience and he
resigned, Some people are worried.
I can assure you that the Bibar Chief
Minister has no consclence and he
does not suffer {rom any such wesi-
nesses.  You have to dismiss him;
you have lo remove him. Otherwise
the people of Blhar will remove him.
SHRI NIHAR RANJAN LASKAR:
Sir, before I come to the points that
he has raised, T would like to say that
fortunately many areas in gur coun-
try are frep from this sort of atroci-
tieg on the Scheduled Castes and Suhe-
duled Tribes. Unfortunately in som
af the Slates—one of them may ©
whal my friend has mentioned—!}
sort of atrocities are being commitle
So, that is why we have been repes
edly asking ihe Governmentg of those
States gz to why this sort of alryci-
tiecs are being regularly committed;
we have also been asking them o
talke slern messures and also lo gear
up  their administralive sst-up i
there is (allure on their parl. This
iz the first thing that T have to =zavy.
Fortunalely this is limited fo cerlain
aregas of our great country. S8ir, our
Government and our parly are com-

milted to  uplift the secio-economic
conditiong of the Scheduled Copstes
people a3 early as possible. That s

why in answer lo earlior questions
I bave indicated cortain meassures tivat
we have faken up. And the remilly
are, of course, obvious. When we v
to the rural aress, we can see lhnt
somae changes have come, OF course,
miuch lios o ba done  glil} in (0
regard, But only I would like to
appeal to our friends here. We have
definitely achieved certain resulle Ij
this fleld, Pleaze don’t try azt Jeast
to minimize what we have aschieveil
s0 far in thig field. That is the only
appeal I would make to my friends.
Under the Sixth Plan, as T have said,
under the guldance and direction of
our Prime Minister, we have given
impetus to the whale programme. In
the Home Ministry alone we are
spending now Rs. B00 crores including
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special Central assistance to States' Special
Component Plans for Scheduled Castes. All
the States will be spending about Rs. 4000
crores under their special component plans.
In addition, other Ministries at the Centre
also will be spending about Rs. 400 crores.
All this amount will go for the benefit-ef the
downtrodden people. The only thing is if we
have the administrative set-up, the
capability, the officials who are committed,
then I think tangible results are bound to
come in this field. What we have achieved
so far in trying to uplift the »veconomic
condition of these people, I - have already
enunciated. And we are /trying to see that
more and more I people belonging to the
Scheduled Castes get the highest possible
educational facilities in the country. In this
regard I will give you one example. At the
inception of the post-matric scholarship
scheme in the '40s there were only 114
Scheduled Castes scholars in higher
educational institutions. Now there are more
than 5 lakhs of such post-matric scholars. I
know this is not adequate, but it does
represent definitely a very big step forward.

My friend was talking about land
problem also. It i; we who started this. We
have abolished the privy .purposes, the
2amindari system. And of all the surplus
land, more than 66 per cent has gone to
the Scheduled Caste people. This is not a
mean achievement. We are trying our best
to see as early as possible the lot of our
downtrodden people who have been
suffering for so many years, improves.

Then there are one or two more points
raised. He said something happened,
some policemen were given arms there. It
is really bad, if it is true. What the latest
position is, the facts are not with me, but
I can only assure him that I will get it
examine through the highest authority. If
there is any truth in it, drastic action will
be taken against the offenders.

SHRI INDRADEEP SINHA: I want
only one assurance, that the MLA in-
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volved in Gaini incident and the Minister
involved in Bira incident, will be
arrested.

SHRI NIHAR RANJAN LASKAR:
How can I say? T have no facts with me.

*SHRI O. J. JOSEPH (Kerala): Mr.
Vice-Chairman, Sir, there are Press
reports daily that large scale repression of
Harijans is taking place in various parts
of the country. There was a report in
today's papers also that a Panchayat
Pradhan, his wife and children were
murdered in spite of the fact that they
were being given police protection. I do
not want to go in to the details of all such
in incidents. It appears that despite police
protection people are being killed simply
because they are Harijans. This is what
exactly is happening in Bihar, U.P. and
other Congress (I) ruled States. The
Hon'ble Minister said here that all of us
should be ashamed of such incidents. I do
not know whether all of us should be
ashamed of it. But I am sure that this
Government should certainly be ashamed
of it.

Sir, when we ask this Government
about such large scale butchering of
workers and Harijans, they come out with
a plea that they are going to distribute 800
crores of Rupees for their upliftment. If a
sum of Re. BOO crores is distributed to
the Harijans, who constitute one third of
the population, each Harijan would get
Rs. 40 a year. Nothing more than that.
And that just amounts to a charity. In
other word; this ig only a populist
measure. If these Harijans are to be given
any real relief and benefit in the shape of
loans for building houses, buying cattle
and poultry, how many people would
really benefit from this paltry allocation?
Therefore if you are sincere about the up-
liftment of Harijans, the first thing you
must do is to give them the ownership
right of the land on which they work and
live. Secondly the surplus and benami
lands should be taken

#English  translation of original
speech delivered in Malayalam.
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[Shri O. J. Joseph] over by the
Government and distributed to them. You
must make a beginning in that direction.
You must have the will to do it. You have
asked the State Government to protect
them. But what are these State Govern-
ments? Is it Bihar or U.P. Government?
Sir, it is being regularly reported in many
national news papers that the dacoits in
those States are enjoying the protection
and patronage of Congress (I) Ministers
and leaders and even of the policemen.
Now the Hon'ble Minister comes here and
tells us that good roads are being built and
police stations are being set up. Is it for
the benefit of the dacoits and goondas? I
fail to understand this sort of arguments.
Therefore there is no use repeating this
kind of pious but insincere platitudes.
You can easily preach others to read Bible
and Gita daily in order to improve them-
selves. But that is not the problem here.
The question is whether you can give land
to these landless Hari-jans. They have
started organising themselves. They are
asking for land, more wages and are
increasingly becoming conscious of their
rights. This is the cumulative result of the
sustained efforts of many social organi-
sations and political parties for the last
many years. Therefore, these people, who
were just being looked upon as the vote
bank of the ruling party, are now being
butchered because they have started
fighting for their ligitimate rights. The
Minister may not accept this fact, but the
people of this country are conscious of
this fact. Therefore if you sincerely want
to uplift these people you must earnestly
start doing something in that direction.
But you can not do that, because the
people behind you are the vested interests,
landlords, capitalists, dacoits, robbers,
and corrupt people. Therefore you cannot
protect these poor Harijans.

Sir, the Chief Minister of U.P. has
resigned. I would like to ask them
whether they are not ashamed of the fact
that after having been voted to

public importance

power they are running away from their
responsibilities. Is the Transport Minister
going to succeed where the Chief
Minister has failed? This is what is going
to happen in Bihar also. Therefore I
would like to ask you whether you are
sincerely going to improve the lot of
these poor people. Otherwise this Harijan
repression and Muslim repression and all
that would continue unabated. That is
what I have to tell you and would like to
know what you are going to do about it.

SHRI NIHAR RANJAN LASKAR: I
have heard what the hon. Member has
said. He has nothing to ask by way of
questions. He has taken the” opportunity
to criticise our party and some of its
leaders. They are not here to defend
themselves. It is not good to use this
opportunity for criticising them.

He said that Congress Party is using
these people as their vote banks. They
are with us because they know that the
Congress Party is for the poor sections of
the society. They know it very well.
That'is why they are with us. Otherwise,
it is not good to criticise those who are
not present here. As to the rest of the
things, he has not put any question.
Whatever he has said, I completely deny,

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Yes, Mr. Hashmi.
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The House was to sit up
to 5.00 o'clock. Since we have to finish the
Calling Attention, it has been extended by 10
or 15 minutes. Therefore, I would request the
Hon. Minister and Members to be brief.

SHRI NIHAR RANJAN LASKAR:
Sir, at the moment we are discussing
atrocities on Scheduled  Castes. I
have already answered most of the
points. Incidentally, he has also raised
the question of communal riots. It is
a bad thing in itself that communal
riots are taking place in our country.
We are taking measures to control
communal disturbances and to promote
communal harmony. Our  Government
is very serious about it and we have
taken several measures. I do not
have time to enunciate all these
measures. We have geared up the
administrative machinery. We have
non-official committees at the

district level. We have issued guidelines to the
State Governments as to how they should
behave in such circumstances. He has men-
tioned about the incidents in Phul-warisharif in
Bihar. The situation is under control now.

SHRI SYED AHMAD HASHMI: What
about the question of administrative steps?

THE  VICE-CHAIRMAN
RAMAKRISHNAN): Last
Rameshwar Singh.

(SHRI R.
speaker, Shri

SHRI GULAM MOHI-UD-DIN SHAWL
(Jammu and Kashmir): What about my name.
I have given it at 10.00 o'clock.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): It is not here. I will just
check up with the Secretariat.

SHRI GULAM MOHI-UD-DIN SHAWL.:
Change of Vice-Chairman does not mean that
my name will be deleted.

w1 AT fug . Irgaraw
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SHRI SYED SIBTE RAZI: Sir, I rise
on a point of order. Sir, have you fixed
any time-limit for the learned speakers?
He has already taken much time of the
House in relating some stories. It would
be better if he put some questions to the
Minister and the Minister would have
been able to reply and that would save
the time also which is very short. Sir,
every Member should co-operate. Sir,
kindly ask him to finish by asking the
questions. He is unnecessary wasting the
time by narrating some irrelevant stories.

public importance

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Kindly finish in
one minute.
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SHRI SYED SIBTE RAZI: Sir, 1 rise
on a point of order.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): AH right, what is
your point of order?

SHRI SYED SIBTE RAZI: Sir, the
Calling Attention specifically states "to
call the attention of the Minister of Home
Affairs to the reported mass killing of
innocent Harijans and incidents of rioting
in some parts of the country and the
action taken by Government in this
regard". My learned friend is going
beyond this specifica-
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tion and he is just discussing the general law
and order situation. I think he is not permitted
to do so. He has already wasted about 12
minutes. You have allotted only five minutes
to every speaker. Unnecessarily he is taking a
lot of time. We are in a hurry and the time is
already over. I would request you to kindly
ask him to finish.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Kindly conclude within
half a minute.
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SHRI SYED SIBTE RAZI: This is wrong;
this is a baseless allegation and we are not
going to tolerate it. In the Calling Attention
motion, he is politicalising the issue. He is not
sincere to the issue of the killings of Harijans...

g1 W F(@ | 9F anF WE 8|

SHRI SYED SIBTE RAZI: Sir, I take strong
exception to his remarks. In the English version
the subject of the calling attention is given as |
have read it out. That is the correct version. |
have not added anything from my own side.
And he is just misguiding the House and he is
using such words which, I think, are not proper

to be used by a Member of this House. I can
read it again.
THE  VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): There will be no end if
you go on shouting.
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(Interruptions).
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SHRI NIHAR RANJAN LASKAR: My
reply, I should say, is that he has said nothing
relevant whatsoever to the Calling Attention
motion. He has only one programme like
some of the parties like him, and thafiis to
denigrate our beloved Prime Minister and he
has also tried to utilise this forum to criticise
the Prime Minister. He does not realise how
he is harming the cause of the nation. She is
not only a great leader of the country, she has
been internationally recognised as one of the
topmost leaders in the world. He has only
tried to denigrate her and whatever he has said
is without any context whatsoever and I
completely deny all that he has said.

public importance
I would only say that whatever he has said—I
will not say it is nonsense— has no sense
whatsoever.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Mr. Gulam Mohi-ud-
din Shawl. You have only one minute.

SHRI GULAM MOHI-UD-DIN SHAWL:
Why only one minute.

THE VICE-CHAIRMAN (SHRI R-
RAMAKRISHNAN): I am prepared to sit till
7 p.M. But the Members are not prepared to
sit.

SHRI GULAM MOHI-UD-DIN SHAWL:
Mr. Vice-Chairman, Sir, it is with a sense of
shame, being an Indian, that we have to discuss
and debate the atrocities on Harijans and* the
killings of Muslims. This is thi position after
35 years of Indeper" dence. I am not emotional.
I do n< want to politicalise the issue. We,
Indians, feel the responsibility. ( course, the
responsibility squarely lie~ on the Central
Government. As far as the State Governments
are concerned, they are weaker and have
proved themselves in this sense worthless.
Recourse is taken to citation of figures and
statistics which are misleading, because why
should there be a single instance. In this House,
when swords are crossed between the
Opposition and the ruling party, we feel at a
loss to understand why on earth there should be
a single communal riot or why a single Harijan
should be killed simply because he is a Harijan
or a Muslim. We feel sad and we fail to
understand that point. Now, there are deeper
causes for this. No doubt, the economic issues
are there. There is some dispute. A landlord
wants to eject a tenant or usurp his rights, or,
there is some Muslim who has started some
business or industry and some others who do
not like him simply because he belongs to a
different religion want to destroy his property,
oust him and kill him. These are deeper causes.
These are economic issues no doubt. But when
we see the immediate causes, there,
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the responsibility of the State Governments as
well as of the Central Government is there.
We are this time addressing the Central
Government and so far as the responsibility of
the Central Government is concerned, it is not
discharging its responsibility very w,ell. Sir,
the basic trouble, as I had submitted, was with
the administration. So far as the indoctrinated
bureaucracy, civil administration, police,
armed constabulary and whatever
administration is there in the States, they are
not discharging their responsibilities well.
When some Kkillings take place and when
some houses are burnt, or, when there are
communal riots, statements are issued that the
situation is under control. But the question is,
why did it start at all in the first instance?
>What positive steps and what measures to
curb this lawlessness the Government took at
that time? They can take a chapter in this case
from our State, Jammu and Kashmir. In the
last 35 years, in our State of Jammu and
Kashmir, not a single communal riot has taken
place, because, the administration shall see to
it that not a single incident of lawlessness is
committed there. When the administration is
vigilant in the State, they can take and they do
take preventive measures so that there is not a
single riot. But here, the position is quite
different. I have read the statement made by
the hon. Minister.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Hon. Minister.

SHRI GULAM MOHI-UD-DIN SHAWL:
I am coming to questions. The statement
makes a poor reading. It has been stated here
'The Central Government is determined'. I
would like to know, what your determination
is? Please define it. Are you determined to
pull up the State administration where there
are incidents of lawlessness?. You should not
only pull them up. You should tell them and
make them realise that the persons
responsible for such incidents would be
dismissed. Only then, they will come to
senses. Are you going
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to do that? The second thing is, in regard to
the Gaini incident which took place on 28th
June, 1982, it has been staled that six of the
twenty-nine persons named in the FIR have
been arrested. Very poor show, miserable
show. Six of the 29 persons have been
arrested. Why not others? And who is
responsible for that? What steps did you take
to get all those culprits to book? I say, what
positive steps you took...

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Please conclude.

SHRI GULAM MOHI-UD-DIN SHAWL:
I am coming to that. State Governments have
intimated action taken—this is in paragraph 6
of the Statement, and in paragraph 4 it is said,
"Six out of twenty-nine have been arrested."
This is the apprehension of the culprits and
other punitive action and for rehabilitation of
victims. As for this rehabilitation is
concerned, you pay Rs. 5,000 for a person
who has lost his life. I say, "Are you going to
enhance it to Rs. 15,000 per family so that the
State Governments could realise that they are
being punished—punish the State
Governments?"

The second thing is, as far as this Bihar
Military Police is concerned, people in the
area and outside have expressed their 'mno
confidence' in this police force. So, are you,
in future, going to deploy military whenever
there is any riot or whenever there is
apprehension of even breach of peace? Are
you going to send military there because as
far as the local police or the armed police is
concerned, the people have absolutely and
rightly no confidence in them? So, I would
submit that in order to curb all this
lawlessness, it should be seen that there is no
alibi, no scapegoats, no excuses and you
should take all necessary steps so that such
things are not repeated.

SHRI NIHAR RAN J AN LASKAR: Even
though it is the responsibility of the State
Governments to maintain law and  order in
their respective
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States, we are not leaving it there. In reply to
various questions I have already said that w.e
are in constant touch with the State
Governments and we are taking various
measures jointly, and as a result of which the
things have been contained. In regard to one
of your suggestions, if the State Government
asks for more police we are readily giving...

SHRI GULAM MOHI-UD-DIN SHAWL:
I say you do it. They are the culprits
themselves. You know it.

SHRI NIHAR RAN JAN LASKAR: That
is your view. I am telling that whenever there
is any such demand for assistance from the
State Governments, we are immediately
giving that assistance so that there is no
difficulty on that account.

He has asked whether we will give more
money. Yes, it is under consideration. Apart
from what I have said in the Statement,
already an amount of Rs. 97,000 has been
advanced from our Prime Minister's Relief
Fund to be given to the persons who have
been killed in the few incidents which have
been mentioned here. (Interruptions). 1 am
replying to him and not to you.
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SHRI NIHAR RAN JAN LASKAR: This
is a continuous process. This is not an instant
thing, it is an age-old thing. Atrocities are
going on on Scheduled Caste people and
because of the various measures that we are
taking, the Government is completely
determined to improve the situation. Because
of these measures and with the cooperation of
the State Government we will achieve this.

public importance

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Calling Attention is
over. Now we go to special mentions.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr. Vice-
Chairman, my name is there in the list. This is
rather unfortunate. You could have called me
or told me something. I do not know how you
chose to ignore in case of one speaker only. It
is a very inviduous procedure.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): In fact, two or three
names had to be cut.

PROF. SOURENDRA BHATTA-
CHARIJEE: It is a discrimination.

THE VICE-CHAIRMAN (SHRI R. ,
RAMAKRISHNAN): There is no question of
discrimination. It is purely a question of time. If
you want me to stop special mentions and
adjourn the House...

PROF. SOURENDRA BHATTA-
CHARIEE: If there was a question of time,
you could have rationalised the list of
speakers accordingly.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The House was to be
adjourned at 5.00 p.M. but as a special case
we are sitting to complete the Calling
Attention. Now let us go to the special
mentions.

PROF. SOURENDRA BHATTA-
CHARIJEE: You cannot do it in this manner.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Prof., when one minute
was given to one Member...

PROF. SOURENDRA BHATTA-
CHARIJEE: It is an unfortunate matter. You
are to be guided by certain rules.

THE VICE-CHAIRMAN  (SHRIP
RAMAKRISHAN): Please take your Seat.
Shrj Basavaraju,



